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pen Court 

CEi. 1RAL AQ\1INIS 1RATIVE 1RlB lJNAl. ALLAHABAD BEI .CH 

ALLAHABAD. 

Allahabad this the 14th day of August 1996. 

Oricinal Application no. 856 of 1990, 

Hon•ble Dr. R.K. Saxena, Judicial N.ember 
Hon'ble Mr . s. Dayal, Administrative ~i.enber , 

J.C . Sharma, S/o Late sri R.C. Sharma, R/o M0~alla 
Babhanpuri, P.O. Atrauli, Distt. Aligarh. 

• • • Applicant • 

C/ A sri R.K. Tiwari 

Versus 

1. sr . Supdt. Posts Aligarh. 

2. Postmaster General, Kanpur. 

3. Director General posts, ~ew Delhi. 

4. Union of India thro ..tgh Secretary Minis try of 
Communication, New Delhi. 

• • • Respondents • 

C/R Sri N.B. Singh, sri A. sthelekar. 

0 R DE R 

Hon'ble Dr. R.K. saxena, Member-J • 

Sri R.K. Tiwari learned counsel for the 

applicant . The applicant had approached the Tribunal 

to seek the relief trat ho use rent allowance in ~eu 

of rent free quarter to which he is entitled ~ 
/ 

directed to be paic for the period from 04.08.87 

to 07.08.90. The applicant remained in service till 

1992. The respondents have contested the case. 

When the matter was at the stage of final hearing, 
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the applicant moved a Misc . App l. today with the 

prayer that the O. A. is not being p ressed and, t herefcre , 

it may be dismissed. The reasons for not press ing 

the O. A. is that the gri~nce of the applicant has 
.lit 

been redressed by the respondents . 

2 . since sri R. K. Tiwari learned counsel for 

the applicant has moved this Misc • .A,ppl . that the 

applicant is not pressing the O.A. It is , therefore , 

dismissed as not pressed. No order as to costs . 
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Member- A Member-J 
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